FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ANMOL NIRYAT PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor Anmol Niryat Private Limited
2. Date of incorporation of corporate debtor 03/08/1995
3. Authority under which corporate debtor is | ROC Kolkata
incorporated / registered
4. Corporate Identity No. / Limited Liability | U70101WB1995PTC073340
Identification No. of corporate debtor
5. Address of the registered office and principal | Vill-Bagoria P.O-Dhabani, P.S-Laudoha,
office (if any) of corporate debtor Bardhaman, Durgapur, West Bengal, India,
713205
6. Insolvency commencement date in respect of | 30.07.2026. However, the order was uploaded
corporate debtor on the IBBI portal on 31" July 2026.
7. Estimated date of closure of insolvency resolution | 26.01.2027
process
8. Name and registration number of the insolvency | Mr. Ritesh Agarwal,
professional acting as interim resolution | IBBI Registration No. —
professional IBBI/IPA-001/1P-P-02296/2021-2022/13557
9. Address and e-mail of the interim resolution | Address: Jindal Tower, Block C, Flat No. 301,
professional, as registered with the Board 1A Kundan Bye Lane, Near Silver Jubilee
Hospital, Haora, West Bengal, 711204
Email: ritesagarwal@gmail.com
10. | Address and e-mail to be used for correspondence | Address: 6, Little Russel Street, Kankaria
with the interim resolution professional Estates, 7th Floor, Kolkata 700071
Email: cirpanmol@gmail.com
11. | Last date for submission of claims 13.08.2026
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to | 1. Not Applicable
act as Authorised Representative of creditors in a | 2. Not Applicable
class (Three names for each class) 3. Not Applicable
14. (a) Relevant Forms and Web link:
(b) Details of authorized representatives https://ibbi.gov.in/en/home/downloads
are available at: Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the Anmol Niryat Private Limited on 30™ July 2026. However, the order
was uploaded on the IBBI portal on 31° July 2026.

The creditors of Anmol Niryat Private Limited are hereby called upon to submit their claims with proof on or
before 13™ August 2026 to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised
representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 31/07/2026
Place: Kolkata

Mr. Ritesh Agarwal,

Interim Resolution Professional

Anmol Niryat Private Limited

IBBI Registration No.-IBBI/IPA-001/IP-P-02296/2021-2022/13557
AFA No: AA1/13557/02/300627/109524 | Valid upto: 30.06.2027
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF ANMOL NIRYAT PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

ANMOL NIRYAT PRIVATE LIMITED

Date ofincorporation of corporate debtor

L

03/08/1995

Authority under which corporate debtor is
incorporated/ registered

ROC Kolkata

4, |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U70101WB1995PTC073340

5. | Address of the registered office and principal
office (if any) of corporate debtor

Vill-Bagoaria P.O-Dhabani, P.S-Laudoha,
Bardhaman, Durgapur, West Bengal, India, 713205

6. | Insolvency commencement date in respect of
corporate debtor

30.07.2026. However, the order was uploaded on
the IBBI portal on 31th July 2026.

7. |Estimated date of closure of insolvency
resolution process

26.01.2027

8. |Name and registration number of the
insolvency professional acting as interim
resolution professional

Mr. Ritesh Agarwal
IBBI Registration No. IBBI/IPA-001/IP-P-
02296/2021-2022/13557

9. | Address and e-mail of the interim resolution
professional, as registered with the Board

Address: Jindal Tower, Block C, Flat No. 301, 1A
Kundan Bye Lane, Near Silver Jubilee Hospital,
Haora, West Bengal, 711204

Email: ritesagarwal@gmail.com

10.|Address and e-mail to be used for
correspondence with the interim resolution

Address: 6, Little Russel Street, Kankaria Estates,
Tth Floor, Kolkata 700071

professional Email: cirpanmol@gmail.com
11. | Last date for submission of claims 13.08.2026
12. | Classes of creditors, if any, under clause (b) of | NotApplicable

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. | Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

1. NotApplicable
2. NotApplicable
3. NotApplicable

14. | (a) Relevant Forms and
(b) Details of authorized representatives are
available at:

Web link: hitps://ibbi.gov.inlen/home/downloads
Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Anmol Niryat Private Limited on 30th July 2026.
However, the order was uploaded on the IBBI portal on 31st July 2026.
The creditors of Anmol Niryat Private Limited are hereby called upon to submit their claims with proof
on or before 13th August 2026 to the interim resolution professional at the address mentioned against
entryNo. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by postor by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No. 13 to
actas authorised representative of the class [specify class] in Form CA.
Submission offalse or misleading proofs of claim shall attract penalties.
Mr. Ritesh Agarwal,
Interim Resolution Professional
Anmol Niryat Private Limited
IBBI Regisfration No.-IBBI/IPA-001/IP-P-02296/2021-2022/13557
AFA No: AA1/13557/02/300627/109524 | Valid upto: 30.06.2027

Date: 31/07/2026
Place: Kolkata




Ve
/%

NARSINGHA

B-CHH: www.ekdin-epaper.com

Website : www,chdinnews.com
Bttp:/fyoutube.comiif daflvekdin? 165

Epaper : ekdin-cpaper.com

il AL d
20, fifem ) oot B8, e q000na
LLIES CUR- 098 3383 B33, 709 338 V08

FEFT! > WAT 2038 de WEd yaoo =fara et 97 ¢ HE b 2re] .00 51 W Kolkata 01.08.2026, Vol. 20 Issue No. 52, 8 Pages, Price 3.00

ot
S capEelt
(20%% AT SATELST SIS FHAFOP (A€ S Tredl
(ZTHACEI (FSFACHH 2T %9 FoATE5 2T ([ATA<HE @LTae & SE)

AT FREHS 2ARTEH FINE-43 RTHFaees S39med T

3. | FTATED (©haa Aotag oftgd 09,0k, 58b G

©. | AR SRl SLATES (God PEOEEC T
e/ iUeE

8. | FCAICAL (oA FCACAL TELSIBI6 73/ U70701V B1995P 1CU7 3340
TS S0 SRS BRI 712

@. | FCANAG (SOLEA (@EP6IE ST G38 SIS - AT i - 4=, A1 - Eerels,
Y4 A (T g AI0T) B! I, Folio(d, AEIT, S - 159%0¢

b, | TG (TOER TTTES W UEE AiEl | 90,04, 303 | TEEE TERESIE (AGE
7 OI2e C TIFTEIG ST O TEAIZ 303 BT |

q. | SmCe A AR e 3.05.3034
RIBRICEAERT

b, | SRS SWE (oMW T2 SRS = o REarE
ZAHELSH (oWt WiN g9 ERETENE @GR 2 © IBBUIPA-00 1/1P-
(ASE=e «THa P-02296/2021-2022/13557

5. | @ITEE 6 (@EEFe SEde] aE[ TSP : TGWile] GIGAE, I 9, T @k 905, 39
CoOMIAITES TOFIAT 9% 2035 T Mg (5T, PTeTeE GRIE SRSl Wt

BIGT!, A6 - 455308
RUIE ¢ ritesagarwalfa go ail.con

So. | SEHE! 9w (2iwITaE Az T8I : b, ToTBe AITe T80, FIEIEEl G066,
CASICAM ST S 2 @32 200 ¥ G5, FEHE] - 400043
FIR G cirpanm olfa g ail.con
55. | W RITETET <[ SiEe 39.0b.203%
5 2. | RIFCASRIEIETR (i, I9 19, A, AR TN 79
TR 2 4AF eEEl (vg) 99 (1F) F=E0E
A TELERIA HBEAE (7 TS e
S, | FEHE (T TSR Srie eielmy | 3. 4 aa
TRUTA TS TEGelH (2R 3, YrEEy O
DiFTEACTd A (A0 (HIS foaib =fs) &, ULATE T4
3 8. () F7ilde Tl gag V' eb link : https:/fibbi.gov.in/en/homn e/dow nloads

() e TS UTS YT [REias FEER TS - Araiey wE

GEAR ST T008, e (i 7GR, Wi Weate S Hagare eiEres
TETSITHG 431 FLATED TAvee ™ U%[E e 43 F7 90 GErE R0} Ty | AMe SRR
(HTBTCE STER S2{TATE Tl 2CACE 05 TENZ 0% TIE0Y |

ST a2 2AZTeh [FRTEe-Od [RAraiseraisiens afsie) w2 72 St aiid o s 203y
SR SIS [T LTAE (AN 7735 T 718 S0 - TS IRl (#p A0S |

Tl NSRS LRIe) 712 72 (S (QTe NAITNE ST VI Wik Fh00 AR | S
IR Sltad Wik 2o /19 72 Glesesid a1 SiSEiee 91 (ayiled SLs vk Fa0e
2T |

N A S3-F IR il S (e Sids [MiwraseEiee A diaye sl Seeine
#iel=ly ([Arg \0S AE &9 =% do- HWWWCWWFC&TFW
I SHELA SIS TSI B R Calfe 7 P SRt 3% 309 |

Tl Sl T[RRIl 2wl A7Z viia R CRea SigaH= 208 7T |

mem
T4 1 95.04.20%Y TEHEEEE (AGTEE A IBBIIPA-001/1P-P-02296/2021-2022/13557
e FEEro! QETFG FAL 1 AA1/13557/02/300627/109524 TAY © 90,090,303 21T




